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JUDGEMENT (ORAL)

(by Hon'bls Mr, Justice U,3, Malimath,
Chairman)

After the casa uas heard for some time, Shri Sant

Lai, learned counsel for the peitionsr rightly and fairly

sought leave to withdraw this petition uiithout prejudice

to the pstitionerf, seeking appropriate relisf in a properly

framed writ petition with properly framed raliofs. Request

made is granted and the petition is dismissed .as uithdrayn..

No costs.
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